39

29,

31

32.

33

34'-

307
382150

Written Answers

35T ST, I T,
RACEL R

Aramiy, faet ag‘qﬁa g

Fatad, 7 Ya3 W,
frar raugEy

Wil ¥ET CTARY, Tl
weary {var wsp—
370203 '

IHET e, Tl SI9-
ae, Tiar-==% 370203

Kitcced ia_a emam“r uT-

-t e

iy afew W Fraem e @
fren & ox faw ¥ = F mfw

faar srAr

*133. wit ﬁaﬂa &‘m‘i 47
Wy wa fmﬂ w4 98 M@
Fr 3 =4 fw .

(F) w0 /I a'f“aa‘

)!

&1 faam o & Teawy '-'NTIﬁ-IE’i‘
w F7 faurT TEdr &

(=) afg gz, & wasr &
T MT T =Y §F Fgifigg FIW
fau ik +F gamEan 2 5.

(w) 5 weAl & 5w g §
sgt 3% feardi & dfgy afiry %
foam 3 wivsta feard & 7

wam dawA fasta wal (st
nyx fag) : (%) s, =rsr |

(=) "vx & ag"r ECS TN

(11 ) feqt Trsq 5T ar x5
¥ g deg ¥ g defors afi-
aw afeer ¥ wwE Ffifear & ooy
U TC 9T TeAHH {awtd F
fe Frgifg oot 20

[RAJYA SABHA]

to Questions,, 40

Ban on Transfer of immovable properties in
Delhi

*134. SHRI MURLIDHAR CHAND-
RAKANT BHANDARE:'
SHRI BEKAL UTSAHI:

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state:

(a) whether there is a ban on registra
tion of transfer of immovable properties
in Delhi if so, what are the details thereof;

(b) whether large-scale transfer of
such properties is affected through 'power
of attorney', resulting in large scale gene
ration of black money and unregistered
transfers; and

(c) if so, what steps Government pro
pose to take in this regard?

THE MINISTER OF URBAN DEVE
LOPMENT (SHRIMATI  SHEILA
KAUL): (a) No, Sir.

(b) It is reported by Delhi Adminis
tration that transfers of leasehold immo
vable properties in Delhi do take place
through power of Attorney.

(c) A proposal to make power of Attor
ney transactions, corripulsorily registrable
in order to ensure their validity beyond
12 months is under examination of the
Government.

Linking of Surplus and Scarcity
Zones

*135. SHRI S. MADHAVAN: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether Government have received .
any proposal from the Central Water
Commission and the National Water
Development Agency to link the surplus
and the scarcity zones' in the country unto:
the Himalayan River Development Plan
and the Peninsular River Development
Plan; and

(b) if so, what are the details thereof?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYA CHARAN
SHUKLA): (a) and (b) The erstwhile
Ministry of Irrigation (now Ministry of Water
Resources) have formulated a National
Perspective for Water Resources
Development which comprises of two



